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INTRODUCTION ..

I, the Chairman, Committee on the Welfare of Scheduled Castes
and Scheduled Tribes, having been authorised by the Committee to
submit the Report on their behalf, present this Twentieth Report
on the Ministry of Information and Broadcasting—Reservations for,

and employment of, Scheduled Castes and Scheduled Tribes in All
India Radio.

2. The Committee took the evidence of the representatives of the
Ministry of Information and Broadcasting, All India Radio and
Department of Personnel and Administrative Reforms on the 13th
and 14th December, 1977. The Committee wish to express their
thanks to the Secretary, Ministry of Information and Broadcasting,
Director-General, All India Radio and Joint Secretary, Department
of Personnel and Administrative Reforms and other officers of the
Ministry of Information and Broadcasting, All India Radio and
Department of Personnel and Administrative Reforms for placing
before the Committee material and information the Committee
wanted in connection with the examination of the subject.

3. The Report was considered and adopted by the Committee on
the 13th April, 1978.

4. A summary of conclusions/recommendations contained in the
Report is appended (Appendix IV).

New DELHI; RAM DHAN,
April 18, 1978. Chairman,
Chaitra 28, 1900 (Saka). Committee on the Welfere of

Scheduled Castes and
Scheduled Tribes.

)

~
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REPORT
A. Organisational set up

The Committee have been informed during the course of evid-
ence that there is no organisational set up in the Ministry of In-
formation and Broadcasting/All India Radio for dealing with the
‘implementation of reservation orders in favour of Scheduled Castes
and Scheduled Tribes exclusively. Asked whether the existing
-organisational set up in the All India Radio is adequate for«the
purpose, it has been replied in the negative. A Deputy Secretary
of Administration in the Ministry of Information and Broadcasting
has been designated as Liaison Officer and he has been charged with
the responsibility of ensurmg the implementation of reservation
orders. Similarly, in the All India Radio, the Director of Finance
and Administration has been appointed as the Liaison Officer.

2. The names of the Station/Offices under the administrative

control of All India Radio may be seen at Appendix I.

3. Asked during evidence whether any separate cell has been
set up in the Ministry of Information and Broadcasting/All India
Radio, the representative of the Ministry of Information and Broad-

-easting has replied in the negative. The Commissioner for Scheduled

Castes and Scheduled Tribes had suggested that there should be
cell to look into compliance of the reservation orders exclusively,
but the proposal for the creation of a cell was dropped for reasons
of economy. He hag further informed the Committee during evid-
-ence that even in the current year, a proposal had been mooied by
the Ministry of Information and Broadcasting that a cell should
be set up. However, on economic grounds, the Ministry of Finance
<did not agree. The Ministr'y of Finance agreed to provide one addi-
tional Lower Division Clerk only. He hag further stated during
evidence that in pursuance of the extant orders on the subject
issued in 1969, the Ministry of Information and Broadcasting ghould
have set up a cell under the direct control of the Liaison Officer,
but the Deputy Secretary in-charge of the administration, who is
the Liaison Officer, is using his own staff to assist him. ‘The proposal
‘made by the Ministry of Information and Broadcasting was for
setting up a separate cell with a separate entity. Asked who was
Tesponsible for not setting up a separate cell, ag ehvisaged in the
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rules and whether a cell would now be set up, the representative
of the Ministry of Information and Broadcasting has stated:—

“1 cannot give a commitment for getting additional staff for
having a separate cell because Finance is involved. If it
is with the existing staff, then it is not a great change.
In that case, I shall as well hold the Administrative Divi-
sion responsible.”

4. The Committee are unhappy to be informed that the existing
organisational set up neither in the Ministry of Information and
Broadcasting nor in the All India Radio to deal with the reserva-
tions for, and employment of, Scheduled Castes and Scheduled
Tribes in the services of All India Radio is adequate. The Commit-
tee are all the more unhappy to be informed that a separate cell,
as envisaged under the reservation orders and as suggested by the
Commissioner for Scheduled Castes and Scheduled Tribes, has not
so far been set up either in the Ministry of Information and Broad-
casting or in the All India Radio to deal with the subject. The Com-
mittee do not see, how in the absence of adequate organisational
set up and a separate cell both in the Ministry of Information and
Broadcasting and All India Radio, it will be possible for the Ministry
of Information and Broadcasting/All India Radio to effectively
implement the reservation orders in favour of Scheduled Castes and
Scheduled Tribes. The Committee would like the Ministry of In-
formation and Broadcasting to immediately strengthen the organisa-
tional set up both in the Ministry and All India Radio and set up
separate cells therein to deal exclusively with the reserva-
tiong for, and employment of, Scheduled Castes and Scheduled
Tribes in the services of All India Radio.

B. Liaison Officer and Inspection Unit

5. The Committee have been informed that besides the Liaison
Officers in the Ministry of Information and Broadcasting and the
Directorate General of All India. Radio, the Heads of Stations/
Offices have been appointed as the Liaison Officers in the various
Stations/Offites of the All India Radio. The main functions of the
Liaison Officer have been stated to be as follows:—

“l. To ensure due compliance by the Subordinate appointing
authorities with the orders and instructions pertaining to
the reservation of vacancies in favour of Scheduled Castes

and Scheduled Tribes and other benefits admissible te
them.



2. Ensuring timely submission by each appointing authority
various returns relating to Scheduled Castes and Sche-
duled Tribes and their submission to the Ministry.

3. Conducting annual inspection of the rosters maintained in
the offices under his control with a view to ensuring
proper implementation of the reservation orders.

4. Ensuring the extension of necessary assistance to the Com-
missioner for Scheduled Castes and Scheduled Tribes in
the investigation of compiaints received by the Commis-
sioner in regard to service matters and in the collection
of information for hig annual reports.

5. Scrutiny and .consolidation of annual statement showing
particulars of recruitment made during the Calendar year
and the number filled by Scheduled Castes and Scheduled
Tribes.

6. Ensuring that while making a reference to the Department
of P&AR for dereservation of reserved vacancies in-
cluded in the roster for permanent appointments and
temporary appointments likely to become permanent or
continuing indefinitely or while reporting cases of de-
reservation of reserved vacancies included in the roster:
for purely temporary appointments to the Commissioner
for Scheduled Castes and Scheduled Tribes, full details in

support of the proposal for dereservation are given etc.
ete.”

6. The Committee have been informed during the courte of
evidence that it is also the function of the Liaison Officer at the
Directorate to go through the various Stations and to scrutinise
whether the reservation orders are being implemented. There is
an Inspection Unit. That Unit ensures that the rosters are being
maintained and the orders are being followed by all the Stations.
It is also the function of the Inspection Unit to ensure that proce-

\ dure laid down in the All India Radio Manual in respect of recruit-
ment and reservation of vacancies for Scheduled Castes and Sche-
duled Tribes in All India Radio Stations/Offices are actually intro-
duced and properly followed. Asked about the complaints, if any,
received during the inspection tour of the Liaison Officer, the re-
presentative of the All India Radio has stated during evidence that
in December, 1976 he had inspected the Srinagar Station and in
February, 1977 the Kanpur Station. He had found that rosters were
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maintained well except in one or two cases where entries had been
made in pencil. These Stations were advised not to make entries in
pencils; otherwise the rosters and other things were maintained
properly and there were no complaints. In reply to a question,
the Committee have been informed that so far in 1977 about 14
Stations have been inspected and necessary corrective steps are be-
ing taken in the light of those inspections. In reply to a question,
the representative of the Ministry of Information and Broadcasting
has stated that the irregularities noticed by the inspecting officer
while inspecting the Stations are brought to the notice of the He=ad
of the Department, who is supposed to take the necessary correct ve
action. Clarifying the position further, he has stated during the

<course of evidence:—

“The Inspection Unit periodically goes and inspects the
Stations of AIR and also inspects all aspects of the func-
tions and the working of the AIR Stations. They also
see whether the rosters are maintained properly and
whether they comply with the instructions issued in re-
gard to the recruitment of SC & ST. This is one of the
important functions. This is also checked and wherever
they go, they see whether all the instructions are follow-
ed and whether the registers are maintained properly.
If the instructions are not followed, they will give a note
and ensure the compliance with the instructions.”

7. Asked whether the Reports of the Inspection Unit are also sent
to the Ministry of Information and Broadcasting, the representative
of the Ministry of Information and Broadcasting has stated during
the course of evidence that the inspection Reports of the All India
Radio are not sent to the Ministry of Information and Broadcasting.
‘The Inspection Unit has been created by the Directorate General of
the All India Radio and it is for the Directorate to carry out neces-
sary corrective action,

8. Asked about his reactions to the suggestion that Liaison Officer
may be made personally responsible for non-implementation of re-
servation orders, the representative of the Ministry of Information
and Broadcasting has stated during the course of evidence that,

“Primarily we hold the Head of the Department and Head
of each office responsible for ensuring compliance of the
orders for reservation. Liaison Officer’s functiong are of
a monitoring nature. Real responsibility cannot be given
up by the Head of the Department or Head of Office.”
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9. The Committee cannot but emphasise that a Liaison Officer
thas a very important and noteworthy role to perform in so far as
the implementation of orders for reservations for, and employment
of, Scheduled Castes and Scheduled Tribes in servicees is concerned.
The Committee, would, therefore, like to stress that the duties of

the Liaison Officer as enumerated above, should be performed
scrupulously and sincerely.

10. The Committee note that the Inspection Unit under the Liai-
son Officer, appointed by the Directorate General of All India Radio,
has inspected 14 Stationg in 1977. The Committee would like the
Directorate General of Ail India Radio to chalk out a phased pro-
gramme for the inspection of all the Stations/Offices of the All India
Radio at regular intervals. The Committee are surprised to note
that the reports of the Inspection Unit are not sent to the Ministry
of Information and Broadcasting which is the controlling autherity.
They would like that these reports should be sent not only to the
Ministry of Information and Broadcasting but alse to the Commis-
sioner for Scheduled Castes and Scheduled Tribes so that its acti-
vities are highlighted and proper follow up and corrective action
taken on its recommendations.

C. Reservation Orders

11. It has been stated that as per orders contained in the Minis-
try of Home Affairs Resolution No. 42/21/49-NGS, dated the 13th
‘September, 1950, reservation orders in favour of Scheduled Castes
and Scheduled Tribes were made applicable in the All India Radio
with effect from 26th January, 1950. In respect of new Statioms/
Offices opened after the 13th September, 1950, the reservation
orders were made applicable from the date of their inception.

12. The Committee have been informed during evidence that
the Heads of Departments/Offices are the appointing authorities
for Group II, III and IV vacancies, and Ministry of Information
and Broadcasting for Group I vacancies. At the time of filling up
the vacancies, the Heads of Departments/Offices ensured due com-

liance with reservation orders on the subject. Asked whether
any instance had come to the notice of the Ministry about the non-
compliance with the reservation orders, the representative of the
Ministry of Information and Broadcasting has replied during evi-
dence in the negative. He has further stated that:—

.“I don’t think we have clear record to show whether orders
have been complied with from the date the Stations
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maintained well except in one or two cases where entries had been
made in pencil. These Stations were advised not to make entries in
pencils; otherwise the rosters and other things were maintained
properly and there were no complaints. In reply to a question,
the Committee have been informed that so far in 1977 about 14
Stations have been inspected and necessary corrective steps are be-
ing taken in the light of those inspections. In reply to a question,
the representative of the Ministry of Information and Broadcasting
has stated that the irregularities noticed by the inspecting officer
while inspecting the Stations are broughi to the notice of the H=ad
of the Department, who is supposed to take the necessary correct ve
action. Clarifying the position further, he has stated during the
-course of evidence:—

“The Inspection Unit periodically goes and inspects the
Stations of AIR and also inspects all aspects of the fune-
tions and the working of the AIR Stations. They also
see Whether the rosters are maintained properly and
whether they comply with the instructions issued in re-
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If the instructions are not followed, they will give a note
and ensure the compliance with the instructions.”

7. Asked whether the Reports of the Inspection Unit are also sent
to the Ministry of Information and Broadcasting, the representative
of the Ministry of Information and Broadcasting has stated during
the course of evidence that the inspection Reports of the All India
Radio are not sent to the Ministry of Information and Broadcasting.
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8. Asked about his reactions to the suggestion that Liaison Officer
may be made personally responsible for non-implementation of re-
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9. The Committee cannot but emphasise that a Liaison Officer
has a very important and noteworthy role to perform in so far as
the implementation of orders for reservations for, and employment
of, Scheduled Castes and Scheduled Tribes in servicees is concerned.
The Committee, would, therefore, like to stress that the duties of
the Liaison Officer as enumerated above, should be performed
scrupulously and sincerely.

10. The Committee note that the Inspection Unit under the Liai-
son Officer, appointed by the Directorate General of All India Radio,
has inspected 14 Stationg in 1977. The Committee would like the
Directorate General of Al India Radio to chalk out a phased pro-
gramme for the inspection of all the Stations/Offices of the All India
Radio at regular intervals. The Committee are surprised to note
that the reports of the Inspection Unit are not sent to the Ministry
of Information and Broadcasting which is the controlling autherity.
They would like that these reports should be sent not only to the
Ministry of Information and Broadcasting but also to the Comrmis-
sioner for Scheduled Castes and Scheduled Tribes so that its acti-
vities are highlighted and proper follow up and corrective action
taken on its recommendations,

C. Reservation Orders

11, It has been stated that as per orders contained in the Minis-
try of Home Affairs Resolution No. 42/21/49-NGS, dated the 13th
September, 1950, reservation orders in favour of Scheduled Castes
and Scheduled Tribes were made applicable in the All India Radio
with effect from 26th January, 1950. In respect of new Stations/
Offices opened after the 13th September, 1950, the reservation
orders were made applicable from the date of their inception.

12. The Committee have been informed during evidence that
the Heads of Departments/Offices are the appointing authorities
for Group II, III and IV vacancies, and Ministry of Information
and Broadcasting for Group I vacancies. At the time of filling up
the vacancies, the Heads of Departments/Offices ensured due com-
pliance with reservation orders on the subject. Asked whether
any instance had come to the notice of the Ministry about the non-
compliance with the reservation orders, the representative of the
Ministry of Information and Broadcasting has replied during evi-
dence in the negative. He has further stated that:—

.“I don’t think we have clear record to show whether orders
have been complied with from the date the Stations



were set up. They have been by and large implement-
ing Government orders all along.”

13. Asked about the categories of posts in the All India Radio
to which reservation orders do not apply, the representative of

the Ministry of Information and Broadcasting has stated during
evidence as follows:—

“The reservation orders apply to all categories of posts in
All India Radio except in the category of Instrumen-
talists and Musicians belonging to the staff artists cate-
gory which are highly specialised posts. No reservation-
orders were applicable to the Staff Artists till 1970. The
matter was, however, examined thoroughly in consulta-
tion with the Department of Personnel in 1970, with re-
gard to applying the reservation orders in the category
of Staff Artists too. The D. P. & A. R. vide their O.M:
No. 9/2/70-Est. (SCT) dated 2nd November, 1970 agreed
that since the Staff Artists in the following categories
which have special talents and cannot be acquired by
every one at any time are being exempted from the pur-
view of the orders regarding their reservation for Sche-
duled Castes and Scheduled Tribes. The categories are:

(a) Announcers

(b) Singers

(¢) Instrumentalists
(d) Comperes

(e) News Readers etc.

That Department also agreed that the reservation orders will
apply only to the posts of Staff Artists in the non-specialist categories

consisting of General Assistant, Copyists and Production Assistants
ete.

The DP & AR vide their O.M. No. 36016/2/75-Est.  (SCT)
dated 12th March, 1976 brought to our notice that the
Parliamentary Committee on the Welfare of Scheduled
Castes and Scheduled Tribes had made a recommendation
that all exemptions from the rule of reservation for Sch-
duled Castes and Scheduled Tribes in favour of any cate-
gory of posts should be done away with. In view of this
recommendation, the position was reviewed again in this
Ministry and it was decided to apply reservation order to
all categories of posts except Musicians and Instrumenta-
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lists as these are highly specialised categories and it is
not possible to apply the reservation orders. The DP &
AR was informed in this regard vide this Ministry U.O.
No. 12/16/76-B(A) dated 18th September, 1976 with a
copy to DG, AIR for strict compliance.”

14. The Committee do not agree with the contention of the Ail
India Radio that the posts of Musicians and Instrumentalists have
been exempted from the purview of the reservation orders as these
posts are highly specialised and suitable Scheduled Castes and Sche-
duled Tribes are not available to man these posts. The Committee
have no doubt that if earnest efforts are made, enough Scheduled
Caste and Scheduled Tribe candidates will be forthcoming for these
posts. The Committee would like the All India Radio to again re-
view the whole policy of making reservation orders applicable in
toto to all the posts in consultation with the Ministry of Information

and Broadcasting and Department of Personnel and Administrative
Reforms.

D. Submission of Returns

15. It has been stated that returns on receipt from all Media
Units of the Ministry of Information and Broadcasting are compiled
and sent to the Department of Personnel and Administrative Re-
forms and the Commissioner for Scheduled Castes and Scheduled
Tribes. The following statement indicating the periodicity of the
submission of returns and their dates of actual submission has beea
furnished to the Committee: —

SL Return Periodicity Date of
No. receipt of
last return
A.LR,
1 2 3 4
1t Annual statement regarding representation of Sche- Annual 16-6-1977
duled Gmtes,"Sche?uled Tribes in services in appen-

dix 8 and g of the Brochure.

2 Cases of supersession of SC/ST officers in the Central Do. 2-B-197%
Services. Materis] for 1976-77 report of the Com-
missioner for SC/ST.

3 Annua) statement showing de-reservations of reserved Do. 17-8-1077
vacancies for SC/ST inclnded in the roster for purely
temporary appointments.




4 Statistical information regarding representation of Do. 19-1-1978
SC/ST in posts filled by promotion. Material for
1976-77 report of the Commissioner of Scheduled
Castes & Scheduled Tribes.

5 Poste filled by deputation—Material for annual Do. 18-7-1977
report of the Commissioner for SC/ST for their
report for 1976-77.

6 Inspection of rosters by the Liaison Officers nomi- Do. 29-12-1977
nated for work relating to representations of SC/ST
in various Ministries/Departments of Govt. of
of India—Material for 1976-77 report of Commi-
ssioner for Scheduled Castes & Tribes.

7 Inclusion of Scheduled Castes & Scheduled Tribes Do. 7-12-1976
members in DPC/Selection Boards—Material for

report for 1975-76 for Commissioner for Scheduled
Castes & Scheduled Tribes.

16. The representative of the Ministry of Information and Broad-
casting has assured the Committee during evidence that periodical
returns specified by the Government for watching the proper im-
plementation of the reservation orders would be sent to the authori--
ties concerned in future in time,

17. Asked whether any comments have been received on the re-
turns from the Department of Personnel and Administrative Re-
forms and the Commissioner for ‘Scheduled Castes and Scheduled
Tribes, it has been stated as follows:—

“(i) Information in respect of inspection of rosters by the
Liaison Officers was furnished to the Commissioner for:
Scheduled Castes and Scheduled Tribes for their report
for 1974-75. The Commissioner for SC/ST pointed out
that annual inspection of rosters was not conducted by
the Liaison Officer in respect of Main Sectt, RNI, Films
Division, FFC, DTE, of Films Festival & NFAIL They
desired to know the reasons for not doing so. The Com-
missioner also pointed out that in respect of DAVP and
CBFC though the inspection was conducted, the copies of
the inspection reports had not been submitted to the res-
pective Heads of the Departments. They desired to know
the action taken in this regard also,

The concerned officers were asked to comment upon the points
raised by the Commissioner for SC/ST. Replies from
some of them have been received. Others are being ask-
ed to expedite the reply. The case is being processed’
and a reply will be sent to the Commissioner shortly.
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(i) In the annual statement showing the representation of *
SC/ST in services in Appendix 8 as on 1-1-1976, the Deptt.
of Personnel had pointed out that the total number of
employees and SC employees now shown were less than
the number shown in the similar statement for the pre-
vious year i.e. as on 1-1-75. This showed a decrease in
the total number of employees and in the intake of the
members of those communities when the efforts is to
increase their intake and to improve their overall repre-
sentation in the services. They desired to know about
the reasons which led to the decrease in the total number
of employees and the SC employees in the Minisiry.

Various Media *Units were addressed in the matter and re-
vised figures were furnished to the Departnient of Fer-
sonnel and A.R.”

18. The Committee regret to note that the prescribed annual
returns have not been compiled and submitted to the authorities
concerned in time by All India Radio. The Committee consider the
proper compilation of returns and their timely submission to the
concerned authorities very important, as the returns are the only
mechanism by which the proper implementation of the reservation
orders in favour of Scheduled Castes and Scheduled Tribes can be
watched. The Committee, therefore, need hardly emphasise that
there should be no laxity in the proper compilation and timely sub-
mission of the returns,

19. The Committee are unhappy to note that the returns submit-
ted by the All India Radio|Ministry of Information and Broadcasting
were not compiled properly and the Commissioner for Scheduled
Castes and Scheduled Tribes and the Department of Personnel and
Administrative Reforms had pointed out certain discrepancies in
those returns. The Committee expect the Ministry of Information
and Broadcasting|All India Radio to rectify those discrepancies im-
mediately. The Committee would also urge that before the returns
are submitted to the Commissioner for Scheduled Castes and Sche-
duled Tribes and the Department of Personnel and” Adfinistrative:
Reforms, they should be carefully scrutinised with a view to see
that they have been properly compiled.

E. Recruitment procedure

2‘0. It has been stated that All India Radio is a vast organisation
having large number of posts in various discipline e.g. (a) Prog-
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ramme; (b) Engineering; (c) Technical; and (d) Administrative/
Ministerial. In general, Group ‘A’ and ‘B’ categories of posts are
filled through the Union Public Service Commission Group ‘C’ posts
-e.g. Clerk Grade II are filled through Staff Selection Commission.
Other posts (Group ‘C' and ‘D’) are filled through the Surplus Cell{
Employment Exchanges, In addition, some technical posts are filled
'by Regional Engineers’ Offices of All India Radio.

21. Asked whether the number of posts reserved for Scheduled
Castes and Scheduled Tribes is specifically mentioned in all the
advertisements made by the All India Radio through the media of
Radio and Press as also in the indents placed with the Employment

Exchanges, it has been replied in the affirmative in a note furnished
to the Committee.

22. The Committee have also been informed during evidence that
the vacancies in the All India Radio are being broadcast through
All India Radio. The representative of the Ministry of Information
and Broadcasting has agreed to the suggestion made during evidence
that copies of all the advertisements should also be sent to the local
‘Scheduled Caste|Tribe MPs’ and MLAs’,

23. Asked what specific relaxations in standards are given to
Scheduled Caste/Tribe candidates at the time of examination/inter-
view|recruitment, in a note furnished to the Committee, it has been
stated that instructions have already been issued to all the appointing
.authorities in the All India Radio Stations/Offices that—

(i) In the matter of recruitment|promotion to vacancies reser-
ved for Scheduled Castes|Scheduled Tribes, the condition
of age limit may be relaxed by 5 years.

(ii) In regard to the posts filled through written examination,
they should reduce the qualifying marks in the case of
Scheduled Castes|Scheduled Tribes (Ministry of Home
Affairs O.M. No. 1|1]70-Est. (SCT) dated 25-7-1970).

(iii) At the time of interview, the candidates for reserved
vacancfes should be considered by the relaxed standards
of suitability in accordance with the instructions contained
in the Ministry of Home Affairs O.M. No. 24|7|67 (i)-Est.
(SCT) dated 24-9-68 and O.M. No. 16/8/69-Est (SCT) dated
31-10-1969 and that the interviews should be held on a
day or sitting of the Selection Committee other than the
day or sitting on which general candidates are to be
interviewed.
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24. Asked whether, besides the rules governing the recruitment
of staff artists on broadcasting side framed in 1976, rules governing
the recruitment and promotion of staff in other categories have also
been framed, it has ben stated in a note furnished to the Committee
that besides staff artists, the other categories of staff employed in
All India Radio hold civil posts. Recruitment rules of such posts
are framed in consultation with the Department of Personnel and
Administrative Reforms, Union Public Service Commission and
the Ministry of Law, as the case may be, and notified as statutory
rules in the Gazette of India. According to the prescribed procedure,
the recruitment rules in respect of civil posts within the purview of
the reservation orders contain a rule in the form of prescribed saving
Clause, preferably at the end of the rule, regarding reservations and
concessions provided for Scheduled Castes|Tribes in accordance with
the orders issued by the Central Government from time to time in
this regard.

25. It has been stated that the casual vacancies in the All India
Radio are filled through Employment Exchange and reservation or-
ders are not applicable to such vacancies. In reply to a question,
the representative of the Ministry of Information and Broadcasting
has stated during evidence that:—

“We have staff artistes and these are contractual posts. For
civil posts, normally no casual persons are engaged. But
wherever they are required, one has to go to the Employ-
ment Exchange, get the nominations and fill that on a
casual basis till a regular appointment is made. Accord-
ing to Government orders, for regular posts, no casual ap-
pointment can be made. The vacancies cannot be filled
on a temporary basis.”

26. He has further stated that the persons who had been ap-

pointed on casual basis cannot be regularised without going through
the normal procedure.

27. Asked about the number of casual employees, who have been
regularised during each of the last 3 years and the number of Sche-
duled Castes and Scheduled Tribes among them, the following

statement has been furnished to the Committee:—
LY _——

Year Number of casual No. of Scheduled Ne. of Scheduled
’ empl~vees regularised Castes Tribes

1974 . 6 3

1975 - 4 2

1976 . 5 3

546 LS—2



i 12

28. Regarding filling in the posts in the All India Radio on depu-
tation from other departments, a statement showing the number of
officers in various categories of posts who are on deputation with
All India Radio and the number of Scheduled Castes and Scheduled
Tribes among them, as furnished by the Ministry of Informatlon
and broadcasting may be seen at Appendix II

29. In reply to a question, it has been stated that it is not con-
sidered necessary that reservation orders should be made applicable
in the case of posts filled on deputation, as the sponsoring depart-
ment no doubt applies reservation orders at the time of recruitment.

30. The Committee note the recruitment procedure being follow-
ed by the All India Radio for recruitment of personnel to man the
various categorics of posts under their control. The Committee would
like the All India Radio to consider what further relaxations in
standards could be given to Scheduled Castes and Scheduled Tribes
at the time of examination|interview|recruitment so as to augment
their intake in the services of the All India Radio.

31. The Committee desire that the copies of all advertisements
issued by the All India Radio should invariably be sent to the local
Scheduled Caste|Tribe MLAs and MPs as well as to the Members
of the Committee on the Welfare of Scheduled Castes and Scheduled
Tribes so that they may also sponsor suitable Scheduled Caste and
Scheduled Tribe candidates for employment in the All India Radio.

32, The Committee see no reason why reservations are not being
made applicable in the case of recruitment to the casual vacancies
when there are specific orders on the subject that reservations are
applicable in case the duration of employment is more than 45 days.
The Committee recommend that reservation orders should be made
applicable in all casual vacancies where the duration of appointment
is more than 45 days. The Committee would also expect the All India
Radio to ensure that reservation orders are scrupulously followed at
the time of regularising the casual employees.

33. The Committee regret to note that out of a large number of
staff and officers deputed from other departments to All India Radio,
there is hardly any Scheduled Caste and Scheduled Tribe among
them. Now that instructions have been issued by the Ministry of
Home Affairs (Department of Personnel and Administrative Re-
forms) vide their O.M. No. 36012/7/77-Estt. (SCT) dated the 21st
January, 1978, the Committee expect the Ministry of Information
and Broadcasting|All India Radio to fill as many vacancies by Sche-
duled Castes and Scheduled Tribes as possible by deputation.
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F. Staff Selection/Promotion Committees

34. The following statement indicating the number of meetings
held by the Selection Board and Departmental Promotion Commit-
tee during each of the last three years in which a Scheduled Caste/
Tribe Officer was included has been furnished to the Committee:—

Year Selection Board Meetings DPC Meectings
Total Meeting in Total Meeting ‘n
Meeting which SC/ST Meeting which SC/ST
held officers were held officers were
associated associated
1974 234 69 77 23
1975 . 275 108 82 31
1976 344 116 152 8o

35. The representative of the All India Radio has agreed
during evidence to issue instructions to all the Stations/Offices that
all endeavours should be made to associate Scheduled Caste and
Scheduled Tribe members with all the Selection Committees. Sub-
sequently, in a note furnished to the Committee, it has been stated
that instructions have been issued in December, 1977 to all concern-
ed asking them to associate 'Scheduled Caste/Tribe officers with all
Selection Boards for recruitment/promotion in future.

36. The Committee need hardly stress the desirability of includ-
ing a Scheduled Caste/Tribe Officer in the various Departmental
Recruitment/Promotion Committees constituted by the All India
Radio so as to instil confidence in the Scheduled Caste and Schedul-
ed Tribe employees. In case a Scheduled Caste/Tribe officer of the
required status is not available in the All India Radio for the pur-
pose, a Scheduled Caste/Tribe officer from another department of
the Central/State Government should invariably be associated with
such Departmental Recruitment/Promotion Committees. '

G. Staff Strength and Shortfalls

37. The following statement indicating the total number of em-
ployees and the number of Scheduled Castes and Scheduled Tribes



14

in the All India Radio among them has been furnished to the Com-
mittee:—

Deptt.[Office Category Total No. No. of Percentage
(Class- of
wise) employees 8Cs 8Ts SCs STe
Directorate  General Group A 687 21 7 3-05 101
(including its subordi-
nate offices) All India Group B 827 74 32 8-094 3- 86
Radio (Gazetted)
Group B 394 30 21 g- 61 5°32
(Non-
Gazetted)
Group C 7324 934 325 12° 75 443
Group D 2540 589 208 23-18 8-18
Excluding
Sweeper
Group D 309 28g 20 93" 52 6- 47
Sweepers
only.

38. The Committee desired to be furnished with a statement
showing the year-wise recruitment made during the last three years.

In reply, the following statement has been furnished to the Com-
mittee:—

Year Deptt.joffice Category Total No. Total No. No. of vacancies reserved for
of post: fof vacan- of vacan- Scheduled Castes
{Class- cies cies
wise)  occurred actually Carried Reserved TOTAIL
filled forward  during the

from  year
previcus”
year

1 2 3 4 5 6 7 8

1974 . Directorate A *80 48 4 ‘12 16
General AIR

(including B 6o 1z 10 10 20
subordinate

offices) c . 584 509 96 74 110

D . 203 186 7 28 35
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1 2 3 4 ® 6 7 8
1975 Do. A *12 8 15 2 17
B. 92 180 37 26 63
C. 686 592 26 74 100
D. 180 130 .. 20 20
Sweeper 10 8 2 4 6
1976 Do. A *31 2 17 5 22
B 194 7 41 29 70
C. x;;oo 865 15 119 134
D . ‘229 190 .. 38 38
Sweeper It 8 6 6

*Excluding Programme staff for which Ministry of information & Broadcasting main-
tains the Rosters.

No. of vacancies reserved for Scheduled No. of No. of No. of No. of
Tribes Scheduled  Scheduled Scheduled  Scheduled
Caste Tribe Caste Tribes

Carried Reserved Total Candidates candidates Vacancies Vacancies
forward  during the appointed  appointed  carried carried
from pre- year forward forward
vious year

9 10 11 12 13 14 15
1 6 7 1 15 7
7 3 10 2 1 18 Q
58. 55 113 84 39 26 74
12, 18 30 39 28 . 2
3 2 5 3 2, 5

\

7 1 8 . 17 8
17 14 31 22 18 41 13
74 45 119 85 30 15 %9
2 23 25 28 15 10




9 10 1t 12 13 14 15
8 3 11 22 11
13 4 27 3 70 24
89 66 155 124 72 10 83
10 21 31 42 17 14

4 4 8 7 5 3

™ 39. Asked about the reasons for heavy shortfalls in the recruit-
ment of Scheduled Castes and Scheduled Tribes, the Committee have
been informed during evidence that the main reason for not filling
of vacancies reserved for Scheduled Castes and Scheduled Tribes is
the non-availability. of suitable candidates belonging to these com-
munities. In the majority of cases, the employment exchanges were
unable to nominate candidates belonging to Scheduled Caste/Tribe
or candidates belonging to these communities, did not respond to the
advertisements or did not appear for the interview before
the Selection Boards when called. In a few cases, the can-
didates did not satisfy the Selection Board as regards their
adequacy for the job. However, instructions have since
been issued in December, 1977 to the effect that even such
candidates may be taken by relaxation of standards. Such
persons will be given necessary in-service Training after appoint-
ment. It is being ensured that there is no carry forward of vacan-
cies meant for Scheduled Caste/Tribe to the extent possible.

40. Whep suggested that a Scheduled Caste/Tribe candidate pos-
sessing the minimum qualifications required for a post might be
selected and then given in-service training to make him suitable for
that post, the representative of the Ministry of Information and
Broadcasting has replied:—

“A candidate should fulfil the required qualifications as laid
down. Besideg that, the requirement of suitabllity has
to be judged by the Selection Committee and that Com-
mittee would see whether the person wag possessing the

‘ job requirements for the post. For example, if you take
an engineer, if he fulfills the minimum qualifications, the
Selection Committee would also see whether he would
be able to discharge the duties assigned to him.”
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Clarifying the position further, he has stated:— .

“Merely because a person possess the academic qualifications
does not necessarily mean that he will be able to dis-
charge the duties of a particular post. In general if a
candidate fulfills the qualifications, he is considered. But
there are two things—the one is eligibility criteria and
the other is suitability criteria.”

41. The representative of the Ministry of Information and
Broadcasting desired during evidence that uniform instructions
should be issued by the Department Personnel and Administrative
Reforms on this subject. The representative of the Department of
Personnel and Administrative Reforms, in reply, has stated that
there are very clear instructions with regard to the relaxation of
standards in favour of Scheduled Castes and Scheduled  Tribes.
These instructions are contzined in Office Memorandum No. 24/7/
67/IESH/(SCT), dated the 24th September, 1968. In addition to
these relaxations, there are no specific instructions which would
meet the needs of the Ministry of Information and Broadcasting.
The minimum qualifications are laid down for recruitment and as
long as the candidates fulfil those qualifications, there should be
no difficulty in selecting them.

42, Asked what action ig taken if the intake of Scheduled
Castes and Scheduled Tribes is not in accordance with the quotas
reserved for them, the representative of the Ministry of Informa-
tion and Broadcasting has stated during evidence that the vacan-
cies are taken note of and remedial action ig taken on the subject
by the appointing authorities. If the vacancies are not filled in,
in a particular year, they are carried to the next year in accordance
with the instructions. Asked whether any special recruitment has
been made to fill in any of the reserved vacancis, the representative
of the Ministry has replied in the negative. He has further
stated that in principle the Ministry hag no objection to hold
special recruitment. However, for conducting a special recruit-
ment each category of post hag to be examined to find out whether
there are large number of vacancies lying vacant in any category.
In such cases only the Ministry could consider undertaking special
recruitment, to the extent possible. Clarifying the position further
he has stated:—

“In principle we agree that whenever it is necessary we can
undertake special recruitment. But what I was saying
was that we could say that for Group A we would do.
We have to finalise further which are the vacancies
against which we will take up special recruitment.” |
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43. Asked what specific difficulties are being experienced in
holding special recruitment, the representative of the Ministry of
Information and Broadcasting has suggested during evidence that
the Department of Personnel and Administrative Reforms should
issue clear instructions on the subject and those instructions would
be followed by his Ministry. Thereupon, the representative of the
Department of Personnel and Administrative Reforms has stated:—

“This is the matter on which no special instructiong are
called for. A number of Ministries have proceeded to
make special recruitment wherever they found that a
large number of reserved posts were unfilled. I do not
know why the I & B Ministry requires us to issue special
instructions in this regard. Where there are a large
number of unfilled posts, they will be welcome to make
special recruitment.”

44, The Committee are distressed to note that the representation
of Scheduled Castes and Scheduled Tribes in almost all categories
of posts in All India Radio is far below the quotas reserved for
them. They regret to be informed that the main reason for not
filling the vacancies reserved for Scheduled Castes and Scheduled
Tribes is the non-availability of suitable candidates belongmg to
these communities. The Committee feel that there is no dearth
of suitable Scheduled Caste and Scheduled Tribe candidates, and
as such the argument advanced by the Ministry of Information
and Broadcasting/All India Radio is untenable. The Committee
deplore that no serious efforts worth the name have been made by
the Ministry of Information and Broadcasting/All India Radie te
fill all the reserved posts by Scheduled Castes and Scheduled
Tribes as is evident from the argumenis advanced by their repre-
sentatives during evidence. In these circumstances, the Committee
cannot but conclude that extent orders on the subject are neither
being followed in letter and spirit by the appointing authorities of
the All India Radio nor is adequate attention being paid to improve
the situation. The Committee are convinced that unless concerted
efforts are made by the All India Radio, the shortfall in the repre-
sentation of Scheduled Castes and Scheduled Tribes cannot be
wiped out. The Committee, therefore, urge that the reservatiom
orders should be rigidly followed so that all the reserved vacancies
for Scheduled Castes and Scheduled Tribes are actually filled in
by them and shortfalls are obliterated within a specified period.
The Committee suggest that special recruitment to recruit Scheduled
Caste/Tribe candidates only against the reserved vacancies in the
various categories of posts should immediately be resorted to. The
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Committee would also like the Ministry of Information and Broad-
casting|All India Radio to consider, whether a Scheduled Caste]
Tribe candidate could not be appointed on the hasis of the minimum
educational qualifications required for the post and then given
in-service training to make him suitable for that post.

H. Maintenance of Rosters

45. It has been stated that recruitment/promotions in Group A
posts are being made by the Ministry of Information and Broad-
casting. Therefore, the rosters are being maintained in respect
of these posts by the Ministry. For recruitment/promotions in
Group B posts, Director General, All India Radio is maintaining the
rosters. Heads of Air Stations/Offices are the appointing authori-

ties for Group C and D posis and they are maintaining the rosters
at their end. '

46. In reply to a question, it has been stated that rosters are

being maintained from the date of commissioning of All India
Radio Stations/Offices.

47. In reply to a further question, it has been stated that rosters
are periodically examined and checked by Liaison Officer when he
pays visits to All India Stations/Offices as also by the Deputy
Director General who heads the Inspection Unit,

48. The Committee regret to note that rosters have not been
maintained properly by the All India Radio. The Committee con-
sider the proper maintenance of rosters as a sine qua non for keep-
ing a close watch on the effective implementation of reservation
orders and adequate intake of Scheduled Castes and Scheduled
Tribes in services, The Committee have no doubt that unless ros-
ters are maintained properly, they would cease to have any signi-
ficance whatsoever. The Committee would, therefore, stress that
the rosters should be maintained as per extant orders on the subject
and not only be inspected regularly by the competent authorities but
also all the vacancies reserved for Scheduled Castes and Scheduled
Tribes be actually filled in and appointments made according to the
points mentfioned in the rosters.

I. In-Service Training

49. It has been stated that there are two Institutions—one for
programme and another for engineering who train officers includ-
ing Scheduled Castes and Scheduled Tribes after appomtment in



20

All India Radio. The total number of officers/staff trained at the
said training institutions has been stated to be as follows:—

Kear Total number of Scheduled Castes Scheduvled Tribes
Officers staff who
were given training

1974 - 540 14 5
1975 - 535 21 12
1976 . . 769 36 10

50. In reply to a question, it has been stated that no in-service
training programme has been devised especially for those Scheduled
Castes and Scheduled Tribes who have been recruited by lowenng
the standards of recruitment.

51. The Committee suggest that unless a special in-service train-
ing programme, especially for those Scheduled Caste and Scheduled
Tribe candidates who have been recruited/promoted by lowering
the standards, should be initiated by the All India Radio on a
regular basis so as to make them better equipped for selection to
higher categories of posts.

J. Dereservation

52. A statement indicating the number of posts dereserved
during each of the last 5 years, as furnished by the Ministry of
Information and Broadecasting may be seen at Appendix III.

53. Asked during evidence whether it was a fact that All India
Radio had dereserved certain posts without taking prior permission
of the Ministry of Information and Broadcasting/Department of
Personnel and Administrative Reforms, the representative of the
Ministry of Information and Broadcastlng has replied in the affir-
mative, He hag stated:— . .

“It is a dereliction of duty that hag taken place, and I am
sure that the Director General is already at it.”

54. The Committee are distressed to note that quite a large
number of posts have been dereserved in the All India Radio and
its Stations/Offices under the plea “Non-availability of candidates
belonging to the reserved community”. The Committee are also
unhappy to be informed that certain posts have been dereserved by
the All India Radio without taking prior permission of the Minis-
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try of Information and Broadcasting/Department of Personnel and -
Administrative Reforms as required under the extant orders on the
subject. The Committee expect the Ministry of Information and
Broadcasting/All Inidia Radio to ensure, that the procedure laid
down for the dereservation of vacancies is scrupulously followed.
The Committee also desire that before steps for dereservation are
taken, it should be ensured whether suitable Scheduled Caste
candidates are available for employment against the vacancies
reserved for Scheduled Tribes and vice versa.

55. The Committee during the course of the examination of
various Ministries/Departments have noticed that the procedure
laid down for the dereservation of vacancies is not being followed
properly. Even though the Committee are basically against de-
reservation of vacancies reserved for Scheduled Castes and Sche-
duled Tribes, they would, however, like the Department of Person.
nel and Administrative Reforms to issue fresh instructions to all
the Ministries/Departments on the subject so that the Ministries/
Departments may not falter in this regard. They would also like
the Department of Personnel and Administrative Reforms to con-
sider whether responsibility could be fixed on the Liaison Officer/
Head of the Department in case the procedure for the dereserva-
tion of vacancies, as laid down, is not followed properly.

LY
*

K. Promotions

56. The total number of employees promoted and the number of
Scheduled Castes and Scheduled Tribes among them during each
of the last three years has been stated to be as follows:—

1974 1975 1976

-Category No.of No.of No.of No.of No.of No.of No.of No.of No.of
posts SGs  STs posts  SCs STs posts  SCs STs
filled  promo- promo- filled promo- promo- filled promo- promo-

ted ted

by by ted ted by ted ted
promo- promo- promo-
tion tion tion
A 98 1 .. 11 .. .. 149 6 1
]
B 369 37 19 202 26 7 95 2
C 247 42 18 198 38 14 357 63 25
D

T 53 16 3 26 8 2 8 23 8
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57. Asked about the reasons for promoting very few Scheduled
Castes and Scheduled Tribes especially in Category A and B posts,
it has been stated in a note furnished to the Committee that there
are very few Scheduled Castes/Tribes available in the Grades from
which promotions are made. In reply to a further question, it has
been stated that subject to the availability of Scheduled Caste/Tribe
officials in the Grade from which the promotions are made, the posts
reserved for them will be filled. Asked whether any supersession
of Scheduled Caste/Tribe employees during each of the last three
years has taken place, the following statement has been submitted:

Year Group A GroupB GroupC  Group D}
1974 . 1 3

1975 . . . 8

1976 . . . . . . . . 1 . 4 1

58. The Committee stress that all the posts reserved for Scheduled
Castes and Scheduled Tribes in the promotion quota should be ac-
tually filled in by them. They suggest that in case the required num-
ber of Schedulgd Castes and Scheduled Tribes are mot available in
the eligibility zone, they should be promoted either by extending the
existing zone of consideration or by bhaving a separate zone of con-
sideration for Scheduled Castes and Scheduled Tribes.

59. The Committee regret to note that many a Scheduled Castes
and Scheduled Tribes have been superseded during each of the last
three years. The Committee are, as a rule, against the supersession
of any Scheduled Caste|Tribe. They should be promoted, notwith-
standing their suitability for the post to which they are being pro-
moted, and then given in-service training to make them better
equipped for that post.

L. Grievances

60. The following statement indicating the number of complaints
received from Scheduled Caste and Scheduled Tribe employees,
nature therof and action taken thereon has been furnished to the
-Committee: —
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61. The Committee feel that the complaints/grievances of Sche-
duled Caste and Scheduled Tribe employees in respect of promotions,
supersessions, transfers, allotmeni of accommodation, etc. should be
considered sympathetically and redressed quickly,

M. Annual Reports

62. Asked whether figures relating to the recruitment/promotion/
dereservation of vacancies of Scheduled Castes and Scheduled
Tribes are published in the Annual Report of the All India Radio,
the representative of the Ministry of Information and Broadcast-

ing has replied that there is no separate Annual Report for the All
India Radio.

63. The Committee desire that figures regarding recruitment,
promotion, dereservation of vacancies, supersession of Scheduled
Castes and Scheduled Tribes, etc., so far as All India Radio is con-
cerned, should be published in the Annual Report of the Ministry
of Information and Broadcasting from 1978 onwards.

New DELHI; RAM DHAN,
April 18, 1978 Chairman,
Chaditra 28, 1900 (S). Committee on the Welfare of

Scheduled Castes and
Scheduled Tribes.



APPENDIX I
(Vide Para 2 of the Report)
Listinficating the names of Stations| O ffizes under the Administrativ: Control of All India Radie
1. 1. Dirzctorate Geaeral, All India Radio, New Delhi (Hd. Qrs.)
2. Directorate General, All India Radio, New Delhi (P & D).Unit.
Il. 1. Dy. Dirsctor General (Eastern Region), All India Radio, Calcutta.
2. Dy. Director General (Western Region), All India Radio, Bombay.

1II.  Station/Office Date of Commissioning

LAgartala . . . . . . .« . . 2611967

2. Ahmedabad . . . . . . . . 16-4-1949
3. Baroda . . o o 16-4-1949
4. Ambikapur . . . . 26-12-1976
-5. Aizwal . e e 3-7-1976
6. Allahabad . . - . . 1-2-1049
7. Aurangabad . . . . . 19-9-1976
8. Bangalore . . 2-11-1955
9. Bhadrawati . . . 7-2-1965
10. Bhagalpur . 5-3-1967
11. Bhopal . . 31-10-1956
12. Bhyj . 10-10-1965
13. Bikaner 28-4-1963
14. Bombay 23-7-1927
15. Calcutta 26-8-1927
16. Calicut 14-5-1950
\17. Chattarpur 7-8-1976
18. Coimbatore . 18-12-1966
19. Guduapan 17-6-1963
20. Cuttack 28-1-1948
21. Darbhanga . . . . . . . . . 2-2-1976

27
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Station/Office Date of Commissionings
b (Y
22. Delhi . . . . . 1-1-1936
23. Dibrugarh 15-2-1g69
24. Dharwar . 8-1-1950
25. Gauhati . . 1-7-1948
26. Gorakhpur 2-:0;1972
27. Gulbarga . . . 11-11-1g66
28. Gwalior . . . 15-8-1964.
29. Hyderabad . 8-2-1935
g0. Imphal . 15-8-1963
31. Indore . . . 22-5-1955
g2. Jabalpur . . 8-11-1g64.
33. Jaipur . . . . . 9-4-1955
34+ Ajmer e e s s e e . 9-4-1955
85 Jagdalpur . . ., . . . . . . 22-1-1977
86. Jammu . . . . . . . . . 1-12-1947
37. Jalgaon ‘ . . . . . . . 16-10-1976
38. Jeypore . . . . 28-6-1964
39. Jodhpur . . 15-8-1965.
40. Jullundur e e e . 16-5-104Y
41. Kohima . . . . . . 4-1-1963
42. Kurseong . . . . . . 2-6-1962-
43. Leh ’ e e e e e e e 25-6-1971
44 Lucknow . , . . ., . . . . 2-4-1938
45. Madras 16-6-1938
46, Mathura . , ., | . 29-1-1967
47. Mangalore[T1ddipi . 11-12-19%56-
48. Mysore . . . . . 14-11-1974
49. Nagpur . . . . . . . . . 16-7-1048
50 Parbhani e e e 10-2-1968
51. Passighat . 6-3-1966

52. Panaji e e e e e e 28-5-1940




Station/Office Date of Commissioning
53. Patma . 26-1-1948
54. Pune . . 8-10-1953
55. Pondicherry . 23-9-1967
56. Port Blair R 2-6-1963
57. Raipur . 2-10-1963
58. Rajkot 4-1-1955
59. Rampur - 25-7-1965
60. Ranchi 27-7-1957
61. Ratnagiri - 13-1-1977
62. Rohtak 8-5-1976
62A. Rewa 2-10-1977
63. Sambalpur 26-5-1963
64. Sangli . 6-10-1963
65. Shillong 6-3-1966
66. Silchar 11-8-1972
67. Siliguri 7-7-1963
68. Simla 16-6-1955
69. Srinagar . 1-7-1948
70. Trichirapalli . 16-5-1939
71. Trivandrum . 12-3-1943
72. Trichur 4-11-1956
73. Tirunellvelli . 1-2-1963
74- ;l'ezu 15-8-1967
75. Tawang 23-9-1974
76. Udaipur 5-3-1967
L Varanasi 28-10-1962

78. Vijayvada 1-12-1948
9. Visakhapatbam . . . 4-8-1963
IV. Commercial Broadcasting Services

1. Ahmedabad . 29-11-1970

2. Bangalore

3. Bhopal . . 1-5-1975




Station/Office Date of Commissioning
4. Bombay 1-11-1967
5. Calcutta 15-11-1968
6. Chandigarh 4-10-1970
7. Cuttack 1-5-1975
8. Delhi v 1-4-1969
9. Hyderabad 21-3-1971
to. Jaipur 1-5-1975
11. Kanpur 15-9-1963
12. Madras 13-4-1g969
13. Patna 1-5-1975
14. Srinagar 1-7-1975
15. Trivandrum 1-5-1975 &
V. Regional Engineers O ffice

1. Regional Engineer (E) Sept., 1968

2. Regional Engineer (N) . Sept., 1968

3- Regional Engineer (S) Sept., 1968

4. Regional Engineer (W) Sept., 1968
VL. High Power Transmitter

1. Alleppey (HPT) 17-7-1971

2.- Aligarh 4-4-1971
3. Bombay (Malad) . 20-3-1954

4. Chinsurah 15-8-1069
5- Delhi (Kingsway) . 1-5-1044
6. Delhi (HPT) Khampur . 1-1-1959

7. Madras (Avadi) 22-3-1957

8. Rajkot 8-7-1971

VIIL. Miscellaneovs O ffices

1. Akashvani Group of Journals (Delhi)

2. Betar Jagat (Calcutta)

3. Central Stores (Delhi)
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Station/Office Date of Commissioning

4- Central Sales Unit (Bombay)/Vivid Bharati
5. External Services Division

6. Monitoring Services (Simla)

7. News Services Division

8. Research Deptt.

9. CES Srinagar ;

10. T & PES

VIIL. Civil Construction Wing O ffies

* 1. C. C. W. (Hd. grs.), ALR., New Delhi . Nevember, 1971

2. E. E. (Civil), Delhi . Do.
3. E. E. (Electrical), Delhi . Do.”
4 E.E., C.CW., Bombay . Do.
5. E.E,, C.C.W,, Calcutta . Do.
6. C.C.W,, Gauhati . Do.
9. C.C.W., Jullundur . Do:
8. C.C.W.,, Lucknow. . Do.

Do.

9. C.C.W., Madras s




32

1 : ** Jowpd PMD ‘MRg MaIN ‘sreuanof
Jo dnoip) ueayseyy

(pandzen
1 -uoN— g, dnozp) YO Amog wofey L'd'H
1 * * : : ) RIPO Liunddg qemsulgd L'd'H
‘SeIpeN
! ©o INPO [UNCDY (ginos) mowBuy [euoisey
1 : : © 1RO Lumog psy
1 - : * PO Lumasg JeBeupg
! * (poweasp II weD) MM diog g Hod
1 Yottt DyaD RO ALmaog anpunmf
1 o WV, 3D ®IPO Apmoag mnoED
1 ¢ . . nesy Lpgng Aequiog ¥.61
L 9 < ¥ € T 1
Isod
‘LS ‘DS 'S ‘0's ®q Jop ndoq
»nQo  woly I8 33 wm
Jjo 0 uoneindop uo  muounredop Y10 woy wonwindsp wo
3uwBuopq 9Byjudag  wap Buowre ‘ON VPO JO ‘ON 1M SINO YOIGM 10§ s3sod jo uoneuSiR(Y PPO/uonwg NIV

Stunupdat 13410 woif uonvindsp uo sinf0 fo spvisp upapus spunusvrs
( vioday ap jo go wreg mp14)
I XIGN3JaV



= = - T Tttt D, p Dmo knmxg apunm[’
Yac01 = t - t g * Joupg-qng reqduwy
- = 1 : W, D 0o Liundeg oD
- - o 1 v : ey Lpnqng | kequiog SL61
= ' T " hody [euomAIq PV MDD
- = - . PO [euonxRsg -
- 9 PAPRIY NIy
- . - 68 -+« + nowSug umy
%53 . 1 ¥ PANPIY
- - - : 3090 Supousey
- %€t - 1 £ *SYI0M Jo J0faamng
- - - = L (7) somBuy xg
T 9 ot 0 (D) mowmBuy xg
- = T * : : : PANPIY *I1g
- = T *rouSug Smpunuidng o)
! TouBuy PrgD uIv:oa
1 Anmosg sopanq “AQ
1 nssy presny uIv:od
1 *] T ammunoooy revomtarq
! GO 3umcasy MPQ ‘Bioig Eaw)



ooooo

(8am D0) W1V :0a

(8aim 20) wIv:na

‘WRQ ‘SI0g renuan

n—lﬁhs‘—..uo &__.-Duﬂv lueAgreyy

oxfey 1dH
qemsu) 1dH

"TRIPVAF *(g)
Rousuy euoioy

refvuug




%05

%08

- aoupgng
* JoNpE IS

(penazen-uoN)

d, 1D YO Lundeg

BOYOQ Aipmosg

0P AUN0Y
0O Aumaag Ny
© RO Luneg

* (ownpy A104) 10nposg
* LV, 1D 3P0 Aundag

ney Lpqnd

"NV [evotstal]
10O TeUolRg
PRIV NevY
xyuduy ey
© wampIy

Soysobey

O[OM Jo Jokdamg
(2) somBuy xg

fewstio)

o dnosp tueaqwy

ofey “L'd'H
qeansutyn
« ‘LdH

(s)mougvy

sesvung
TeIg0y
o
Avquiog  gL61

FeIpely
(8) ‘MDD



9L61-6-0E aydn ¥
ot " F * uwuNodIIY ‘Alq SSIPYII'M'DD

1o+« ¢+ - nogQ euoRdg

9 . . . S PAYOIY “NSY
of e e e somBuy Ny
. . ' S T ee—
1 : 120y BurouBug
] . . . . * ;oM Jo Joksamg
1 . * ° (@) wouBug xg)
S L (D) PoumBuy ‘xg
z C ot s pampIy IS
! R C0 as (Bm DD)
1 . . . . . “q°D IPPV RiN 4 ug
.- . . 4 e e+ e+ ooy presy v 'oa
1 - . * ' P9V [eUonIppY

r © + + ¢+ 10IgO NENCOOY Rg ‘RI0§ [enu)

L 9 g ¥ ‘€ T 1




Rx °a 1 ueueIqry qredipuen) ‘4D
X ‘oQ 1 _Bs...rw& Ayumosg
©x oq 1 nyduoung * wswvdwgyen
0x oq 1 nsey 88uy ¢ n8ueg
2x ‘o(q 1 PRy, ¢ areg 304
nx ‘o 1 uvLreIqry
nx oq 1 smpodoy oppey wavg ° nuraef
82X ‘oQ | piwnn Ajumoag ¢ wSreqmp
b Y ‘o 1 weRINgRL  * TemrwqQq
Ayromurmod PoAIS
03 Snduopq sAeprpued
02X Jjo ;S_._.Bs_..aww.ﬁoz 1 wuoday ppII asoreSueg ¥L62
7

9 < ¥ £ L 1

wread €

10} (e19pro

1uexs

ndwe) prem

= awd wmonp  Foowed |
5 suon 0

MM.O%« sely 10} suorRY Jo *oN nsod o3 jo sureN wonnig/22mO TV

sysod fo uoypausssassy. Susioatpuy usuno)g
(3a0day oM jo ©S ereg sp14)

W XIONZ4JY



38

sefeuug 'S'TD

S od 1 URRIUYIL,
84 oQ 1 pieng Aymg - B[UIG 1AT5g Bunojuo
Bx ‘o 4 ‘neey ‘88ug © (M) =ourfuy [euooy
sax ‘o 1 uodd * WpURALL ‘§HD
12).4 o 1 nydesfounsg - * redoyg ‘§'d’D
=X o 1 ueueIqry 0xfey
£)IUNUWWOD  PIAIIEII
03 BurSuoaq sA)EpIpUEd
7 S 1 mqereae-uoN 1 preny Kundg - nemspeqg 9461
L4
©x oq 8 wwwsyuq
) ‘sepIpuwd 1S
Rx jos Jo Aqepeas-uopN 11 2OPYO [eUonRs - Sap DD MIV 04
.aaﬁﬁ_ﬂa '
QX 1S Jo Amqereas-uoN 1 prenp Ajmoog qredy “L'd'H
") EpIpUEd
R 0§ jo  Agmuieas-uoN I uELRIqr] PUTRINA
*s)epIpuEd
Rx 1S Jjo Amgejfeae-uoN 1 4 ‘assy 8Buy - swuwgq $L6!
Bx ‘o . 1 TERIUYRYL ¢ © mPg “ndq Py
«£1INWTwod
paa13831 01 BulBuolaq s21Ep
sag  -1pued Jo Aujlqepeas-uoN 1 weROTUYIIL, © mpq ‘Aemsery ‘L'd'H
< ¥ 11 ] 1




39

asamsidgo 1S /DS
jo saquinu pasmbas
sesisod oy jo %Sz 01
Ipeu JUAUIINIIAI 3Y) UL
IpEUI S8M UONIBAIISIIIP ON

*uonowoxd 10§
1yun PaIIPISUCD J0U e
A3y papiaoad 151 Jet Ut
papnpout aIe Aog) uonouwr
-oid 10 uUONEIIPISUOD
Jo auoz oy Ul Y3noud
los  sIdGO IS
B [p§ Aue oye a1 JI
‘weuatey) 58 DS
Jo IquBN e 4q JoA0
popioad DA _pam

-nsucd Amp e ydnerq
uogowoyd Aq  p3 (apran AseurpiQ)
are sisod a3 Jo &_M_n 10130g uonelg ‘b

-uonowoid Jof
JYun paIapisucd Jou e
Ao~ popwmoxd 38y
jeqy Ul pIpnpur e
£oq3 uonowoad 10§ uon oLb1

~BJIPISU0D JO JWO0Z Y3 Ul
ySnous JoTuds SIDYPO (spran uonodg) c
1S /DS Aueoxe 1oyl 1 100021 uonels ‘T - owpey ®IpUl IV ‘[eIUD €L61
‘uonout
-01d 4q udd 1ad yuad ¥$L61
JIqed  $T §3IpED 35IY) 0} JUAW [esausn) €L61
-ndde joN]  -1M231 Jo poyew YL .- Joanq  Amdag °1 aeioanq vl61
L4
[
.# n< ..m— .h.ﬂ . .V—.—.<.nv.ﬂ—
'

Sx "oQ)



40

KX

BA

,guﬂzmom. uo JIdjsue}
Aq st3ysod siyy Jojjuamt
-} JO poyleuwl Y,

*(gk—iulb1 woy
popad oy Buump
Youaeasayg VuUApNY
opanyg  Andeg Jo
sisod a1y 03 uonowoad 10j
pousaucd sem ‘D'd'd
oN) ‘uopowoad Aq

%001 st ssod gy 03 Ju.W
I021 Jo popaws 4L,

‘opew u3q
sey  UOHEAIISRIP ON

-Aj[uUnuIwIod paAsasdl a3
03 Surduojeq sAjEpIPUBED

» Aupiqepeae-uoN -

)
STUNUIWOY PIAJIRI 3
0y BuiSuojeq sAepIpUEd
jo Arjqejreas-uon

‘apewt
sum  TONEBAIIRIP ON

‘msod 9y 03 JuUAW
-quiodde Joj J|qe[ieA®

0lQ PWH

Joaeasay PWIpNY
03011 Amdaq

ed

‘g uopwmig Ny S

1019921 uoneg Nssy ¥

¥L61
£L61
olb1

e

¥i61

€461
wlbr

gl61

€L61

oIp¥y ®Ipul [[V ‘Tesusp dwsopanqg ¥L6:

(speag AIBUlp.0) J0302Ji(] UOR®IG

BL61
zlb1




fe mmes e e

R

"aqe|[reas
Jw0daq jou op 03
-3182 IV} 0} Bulduoleq
$)BpIpUEd YRS IFED
Ul PIAISSIIUN S 523BPIP
~Ued L§ B IS 10j pIasas
=31 SIRUBIEA Y eI 0}
uonodiqo ou st 13y; Jep
[esodoud iy ur  pauon
-uaw os[e st 4] ‘esodosd
Ul UIALA 51 RIOUBIBA I
Jo dn-yea1q [eunwuzod
® 'DS4[] 3y 03 pagpou
SUE SADUBIEA JIAIUIYM
JUIWININDL FLETT
4q 509 st 21pied sy 03
JUIUINIIAL JO POYIFUL YL

‘uonowt
=01d 10§ Jyun PIIIPISUOD
jou axe Aoy papuoid st
ey uppapnpRur e A3y

-uonowoyd Joj uonerapis

-uod jo 2uoz 3} ur ysdno
U2 JoIUAE SIDWQ IS

P DS Auedieayy J
*uonjowoad £q 3090 I

JU3D 1 $2IPED IS} 0) U

RA

ML jo poaw YL

‘Ipewr .
Fam UOTIBAIISIIIP ON

*gl-zL61 woiy pouad
A Buump JUIWHMIIAL
122atp AQ  PI[IY 10U FEM
wod oy, IURUNINIAI
wanp Aq yorgm Burjrey

“s3uiBug uopes JUMSSY °9

W
euisuyg uonelg 'S

s

nomBuy louag ‘¥
FEEL ]

ug Py ALndsq €

1203 g

-ug JPID [SUCRIPPY T

mouuy P 1

10GO YPIEAY 2OUSAPNY

olpey ®pu] Iy ‘[eRUID eI

glb1
SL61

¥L61

€L617
zl61

gl61
CL61
¥L61
€L61
tl61

9l61
SL61



APPENDIX IV
(Vide para 4 of Introduction)

Summary of Conclusions/Recommendations contained in the Report

Reference to Summary of Conclusions/
81. No. para number Recommendations
in the' Report
1 2 3
-
1 4 The Committee are unhappy tc be informed

that the existing organisation set up neither in
the Ministry of Information and Broadcasting
nor in the All India Radio to deal with the reser-
vations for, and employment of Scheduled Castes
and Scheduled 'Tribes in the services of Ali India
Radio is adequate. The Committee are all the
more unhappy to be informed that a separate
cell, as envisaged under the reservation orders
and as suggested by the Commissioner for Sche-
duled Castes and Scheduleq Tribes, has not so
far been set up either in the Ministry of Infor-
mation and Broadcasting or in the All India
Radio to deal with the subject. The Committee
do not see, how in the absence of adequate orga-
nisationa] set up and a separate cell both in the
Ministry of Information and Broadcasting and
All India Radio, it will be possible for the Minis-
try of Information and Broadcasiing/All India
Radio to effectively implement the reservation
orders in favour of Scheduled Castes and Sche-
duled Tribes. The Committee would like the
Ministry of Information and Broadcasting to
immediately strengthen the orgarisational-sct up
both in the Ministry and All India Radio and set
up separate cells therein to deal exclusively with
the reservations for, and employment of, Sche-




3

13

10

14

duled Castes and Scheduled Tribes in the servic-
es of All India Radio.

The Committee cannot but emphasise that a
liaison Officer has a very imporiant and ncte-
worthy role to perform in so far as the imple-
mentation of orders for reservations for, and
employment of, Scheduled Castes and Scheduled
Tribes in services is concerned. The Committee,
would, therefore, like to stress that the duties of
the Liaison Officer, as enumerated above should
be performed scrupulously and sincerely.

The Committee note that the Inspection Unit
under the Liaison Officer, appointed by the
Directorate General of all India Radio, has ins-
pected 14 Stations in 1977. The Committee would
like the Directorate General of All India Radio
to chalk out a phased programrme for the inspec-
tion of all the Stations/Offices of the All India
Radio at regular intervals. The Committee are
surprised to note that the reports of the Inspec-
tion Unit are not sent to :he Ministry of Infor-
mation and Broadcasting which is the controlling
authority. They would like that these reports
should be sent not only to the Minisiry of Infor-
mation and Broadcasting but aiso to the Com-
missioner for Scheduled Castes and Scheduled
Tribes so that its activities are highlighted and
proper follow up and corrective action taken on
its recommendations.

The Committee do not agree with the conten-
tion of the All India Radio that the posts of
Musicians and Instrumentalists have been ex-
empted from the purview of the reservation
orders as these posts are highly specialised and
suitable Scheduled Castes and Scheduled Tribes
are not available to man these posts. The Com-
mittee have no doubt that if earnest efforts are
made, enough Scheduled Caste and Scheduled
Tribe candidates will be forthcoming for these
posts. The Committee would like the All India

546 LS 4,



18

19

30

Radio to again review the whole policy of mak-
ing reservation orders applicable in ioto to all
the posts in consultation with the Ministry of
Information and Broadcasting and Department
of Personnel and Administrative Reforms,

The Committee regret to no'e that the pres-
cribed annual returns have not been compiled
and submitted to the authorities concerned in
time by Al] India Radio. The Commitiez con-
sider the proper compilation of returns and their
timely submission to the concerned authorities
very important, as the returns are the only
mechanism by which the proper implementation
of the reservation orders in favour of Scheduled
Castes and Scheduled Tribes can be watched.
The Committee, therefore, need hardly em-
phasise that there should be no laxity in the pro-
per compilation and timely submission cf the
returns.

The Committee are unhappy to note that the
returns submitted by the All India Radio/Minis-
try of Information and Broadcasting were not
compiled properly and the Commissioner for
Scheduled Castes and Scheduled Tribes and the
Department of Personnel and Administrative
Reforms had pointed out certain discrepencies in
those returns. The Committee expect the Minis-
try of Information and Broadcasling/All India
Radio to rectify those discrepancies immediately.
The Committee would also urge that before the
returns are submitted to the Commissioner for
Scheduled Castes and Scheduled Tribes and the
Department of Personnel and Administrative
Reforms, they should be carefully scrutinised
with a view to see that they have been properly
compiled.

The Committee note the recruitment proce-
dure being followed by the All India Radio for
recruitment of personne] to man the various




10.

31

33

categories of posts under their control. The
Committee would like the All India Radio to
consider what further relaxations in standards
could be given to Scheduled Castes and Schedul-
ed Tribes at the time of examination/interview/
recruitment so as to augment their intake in the
services of the All India Radio.

The Committee desire that the copies of all
advertisements issued by the All India Radio
should ivariably be sent to local Scheduled Caste/
Tribe MLAs and MPs as well as to the Mem-
bers of the Committee on the Welfara of Sche-
duled Castes and Scheduled Tribes so that they
may also sponsor suitable Scheduled Caste and
Scheduled Tribe candidates for employment in
the All India Radio.

The Committee see no reason why reserva-
tions are not being made applicabls in the case
of recruitment to the casual vacancies when there
are specific orders on the subject that reserva-
tions are applicable in case the duration cf em-
ployment is more than 45 days. The Committee
recommend that reservation orders should be
made applicable in all casual vacancies where the
duration of - appointment is more than 45 day=.
The Committee would also expect the All India
Radio to ensure that reservation orders are scru-
pulously followed at the time of regularising the
casual employees,

The Committee regret to note that out of a
large number of staff and officers deputed from
other departments to All India Radio, there is
hardly any Scheduled Caste and Scheduled Tribe
among them. Now that instructions have been
issued by the Ministry of Home Affairs (Depart-
ment of Personnel and Administrative Keforms)
vide their O.M. No. 36012/7|177-Estt (SCT), dated
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the 21st January, 1978, the Committee expect ta:he
Ministry of Information and Broadcasting/Au'l'
India Radio to fill as many vacancies by Sche-
duled Castes and Scheduled Tribes as possible
by deputation.

The Committee need hardly stress the desir-
ability of incdluding a Scheduled Caste/Tribe
officer in the various Departmental Recruit-
ment/Promotion Committees constituted by the
All India Radio so as to instil confidence in the
Scheduled Caste and Scheduled Tribe employ-
ees. In case of Scheduled Caste;Tribe offi-
cer of the required status is not available in the
All India Radio for the purpose, a Scheduled
Caste/Tribe officer from another department of
the Central/State Government should invariably
be associated with such Departmental Recruit-
ment/Promotion Committees.

The Committee are distressed to note that the
representation of Scheduled Castes and Sche-
duled Tribes in almosi all categories of posts in
All India Radio is far below the quotas reserved
for them. They regret to be informed that the
main reason for not filling the vacancies reserv-
ed for Scheduled Castes and Scheduled Tribes is
the non-availability of suitable candidates be-
longing to these communities. The Committee
feel that there is no dearth of suitable Scheduled
Caste and Scheduled Tribe candidates, and as
such the argumen: advanced by the Ministry of
Information and Broadcasting/All India Radio is
untenable. The Committee deplore that no seri-
ous efforts worth the name have been made by
the Ministry of Informa'ion and Broadcasting/
All India Radio to fill all the reserved posts by
Scheduled Castes and Scheduled Trihes as is evi-
dent from the arguments advanced by their rep-
resentatives during evidence. In these circum-
stances, the Committee cannot but conclude that
extant orders on the subject are neither being
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followed in letter and spirit by the appointing
authorities of the All India Radio nor is ade-
quate attention being paid to improve the situa-
tion. The Committee are convinced that unless
concerted efforts are made by the All India
Radio, the shortfall in the representation of
Scheduled Castes and Scheduled Tribes cannot
be wiped out. The Committee, therefore, urge
that the reservation orders should be rigidly fol-
lowed so thqt all the reserved vacancies for Sche-
duled Castes and Scheduled Tribes are actually
filled in by them and shortfalls are obliterated
within a specified period. The Committee sug-
gest that special recruitinent to recruit Schedul-
ed Caste/Tribe camdidates only against the re-
served vacancies in the various categories of
posts should immediately be resorted to. The
Committee would also like the Ministry of In-
formation and Broadcasting/All India Radio to
consider whether a Scheduled Caste/Tribe candi-
date could not be appointed on the basis of the
minimum educational qualifications required for
the posts and then given in-service training to
make him suitable for that post.

The Committee regret to note that rosters have
have not been maintained properly by the All
India Radio. The Committee consider the pro-
per maintenance of rosters as a sin qua non for
keeping a close watch on the effective implemen-
tation of reservation orders and adequate intake
of Scheduled Castes and Scheduled Tribes in
services. The Committee have no doubt that
unless rosters are maintained properly, they
would cease to have any significance whatsoever.
The Committee would, therefore, stress that the
rosters should be maintained as per extant orders
on the subject and not only be inspected regu-
larly by the competent authorities but also all
the vacancies reserved for Scheduled Castes and
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Scheduled Tribes be actually filled in and ap-
pointments made according to the points men-
tioned in the rosters.

The Committee suggest that unless a special
in-service training programme, especially for
those Scheduled Caste and Scheduled Tribe can-
didates who have been recruited/promo‘ed by
lowering the stendards, should be initiated by
the All India Radio on a regular basis so as to
make them better equipped for selection to
*higher categories of posts.

The Committee are distressed to note that
quite a large number of posts have been de-
reserved in the All India Radio and its Stations/
Offices under the plea “Non-availability of candi-
dates belonging to the reserved community”.
The Commit‘ee are also unhappy to be inform-
ed that certain posts have been dereserved by
the All India Radio without taking prior per-
mission of the Ministry of Information and
Broadcasting/Department of Personnel and Ad-
ministrative Reforms as required under the ex-
tant orders on the subject. The Committee ex-
pect the Ministry of Information and Broadcast-
ing/All India Radio to ensure, that the procedure
laid down for the dereservation of vacancies is
scrupulously followed. The Committee also
desire that before steps for dereservation are
taken, it should be ensured whether suitable
Scheduled Caste candidates are available for em-
ployment against the vacancies reserved for
Scheduled Tribes and vice versa.

The Committee during the course of the
examination of various Ministries/Departments
have noticed that the procedure laid down for
the dereservation of vacancies is not being fol-
lowed properly. Even though the Committee
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are basically against dereservation of vacancies
reserved for Scheduled Castes and Skcheduled
Tribes. They would however like the Iepart-
ment of Personnel and Administrative Reforms
to issue fresh instructions to all the Ministries/
Departments on the subject so that the Minis-
tries/Department may not falter in this regard.
They would also like the Depariment of Person-
nel and Administralive Reforms to consider
whether responsibility could be fixed on the
Liaison Officer/Head of the Department in case
the procedure for the dereservation of vacancies,
as laid down, is not followed properly.

The Committee stress that all the posts re-
served for Scheduled Castes and Scheduled
Tribes in the promotion gquota should be actual-
ly filled in bv them. They suggest that in case
the required number of Scheduled Castes and
Scheduled Tribes are not available in the eligi-
bilily zone, they should be promoted either by
extending the existing zone of consideration or
by having a separate zone of consideration for
Scheduled Castes and Scheduled Tribes.

The Committee regret to note that many a
Scheduled Castes and Scheduled Tribes have
been Ssperseded during each of the last three
years. The Committee are, as a rule, against
the Supersession of any Scheduled Caste/Tribe.
They should be promoted, notwithsanding their
suitability for the posts to which they are being
promoted, and then given in-service training to
make them better equipped for tha! posts.

The Committee feel that the complaints/
grievances of Scheduled Caste and Scheduled
Tribe employees in respect of promotions, super-
sessions, transfers, allotment of accommodation,
etc., should be considered sympathetically and
redressed quickly.
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20. 62 The Committee desire that figures regarding
recruitment, promotion, dereservation of vacanc-
ies, supersession of Scheduled Castes and Sche-
duled Tribes, etc., so far as All India Radio is
concerned, should be published in the Annual
Report of the Ministry of Information and Broad-
casting from 1978 onwards.
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